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Shrt M. V. &rlsllaappa: Because of 
the friendly relation.•blp that exists 
between India and Ceylon. 

Shrl P. T. Chacko: Ma7 I know 
when coatller rice that is Imported 
from other countries was distributed in 
the Southern States, why thJs c-om­
paratively cheaper rice was diverted to 
Ceylon? 

Shrl M. V. Krlahaappa: The ques-
tion of price does not arise because It 
Is a loan. They wlii have to return 
us the same quantity of rice and if It 
la cheai,er the same rice will be dle­
trlbuted to the Southf'rn States. 

Shrt P. T. Chacko: The question of 
price arlees In thr, *BY ...... 

Mr. Depa*7-8peeker: The hon. Mem­
ber can only 1et information. Jf hon. 
Members are not satisfled with the 
reply and think that Government have 
made a bar1aln and cot some profit, 
they will take some other opportunity. 

Sbri Kullwal: When is the loan 
expected to be repald? 

Shrl M. V. &rllJulappa: In March 
1953. 

PRODUCTION or SUBSIDIARY Fooo 
•915. Shrt S. N. Du : Will the 

Minister of Food and A,riculture be 
pleased to state : 

(a) whether as a result of 1lvlnc 
effect to the recommendations of the 
Subsidiary Food Production Committee, 
the various State Governments have 
been able to oreanlse the production 
of subsidiary food on an apprecjJble 
srale; 

(b) if so, to what extent the areas 
and productions under different sub­
sidiary food In each State have 
lnrrensed ; and 

(c) whether the results of the 
campal&n carried on for production of 
subsidfary food have been assessed? 

The Deputy Minister of Food and 
Arrtculture (Shrl M. V. Krlsh11appa): 
(a) Almost all the States have tried 
to Increase the production of sub31-
dlary foods. 

(b) A statement elvlng available In­
formation about the area under &ud 
production of subsldbry foods in the 
various States, Is !)lacd on the Table 
of the House. (See Appendix- V, an­
nexure No. 54). In those �tales from 
which complete information is av3il­
able. there has been an lncrea�e gene­
rally in the produC'tlon of <'l'rtam types 
of subsidiary food crops like potatoe.;, 
sweet potatoes and tapioca. 

( c) It is not possible to say how 
much of the increase is attributable to 
the campaign. 

Shrt 8. N. Du: From the statement 
laid on the Table of the House it RP. 
pears that l.n Bihar on),Y llWeet potato 
has been grown. May I :mow, SJr, 
whether other varieties of subsidiary 
food, such as mango, plantains and 
other food att not ,irown. or whP.ther 
fteures are not available !or them. 

8hrl M. V. Krlshuppa: All the 
available ftgures we have placed on the 
Table of the Houae. 

Shrl S. N. Du: May I know whe­
ther the All Indla Women's Council for 
Supplementaey J'ooct. pla.,ed any part 

. In the Increased procfuctfon of thue 
products or whether the activities of 
that body were limited only to the �,on-
1umptlon ot aubaldiary foods' 

8Jui M. V. Krlahaap»a: Their artivi­
Ues are to organize a vleorous popular 
drive for encouraginc tha production 
and eorunim.pUon of s1Jbsldlary foods 
throughout the country. 

Shrl 8. N, Du: May l know whe­
ther aey part of the Fund !or the 
Grow More Food campaign was scent 
over tbia. a.nd, if ,o what percentage 
of that Fund haa been sp,mt over thl1? 

Sbrl M. V. Krtaba:.ppa: Yea, some 
part of the Fund for the Grow More 
Food campaign has been spent on this, 
and the figures are: 

Ra. 
Allam 15,200 
Bibar 2,o63 
Madru 12,oso 
Ajmer 550 
Coorg 7,875 

1952-53 A11am 15,200 
Coorg 1,125 

Shrl A. M, Thomas: Moy l know 
whether restrictions exist In the move­
ment of ·subsidiary foodR like tupioca 
within the country ltsel'f, from one 
Stale to another! 

Shrl M. V. Krlal1.uppa: Yea, restric­
tion exists because tha tapioc.a that Is 
erown ln Trava.ncore-Coc:hln wu for­
merly supplied to Bombay for the 
manufacture of stareh. Then the 
prices of tapioca, which Is the poor 
man's food in TravancorP-Corhin, went 
up and there was an a11italion on that. 
Therefore there la " ban Imposed In 
Travancore-Cochin over the export of 
t.apl� to Bombay and oth.!r places 
for the ma·nufacture of starch. 
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Sbrt A. M. Tllomaa: May I know 
whether Government is aware of the 
fact that because of lhese restrictions, 
the tapioca cultivators there are suf­
ferinll a ,reat deal? 

Shrt M. V. llr1alulatpa: Smee 
tapioca happens to � the poor man's 
food In Travancore-Cochin, the chea­
per the value of tapioca the better for 
the poor people there. But I talie this 
Information from my hon. friend and 
I shall find out whether the restrictjon 
has in any way affected the pr!>ductlon 
of tapioca ip Travancore-Cochm. 

Sbrl A. M. Tbom&II: Jt has sffected 
production. 

Shrt D811HN1ara Meaon: Ia it a fact 
that the activities of the All India 
Women'• Council are confined only to 
urban areas im4 to the upper classes? 

8brl M. V. ltrluu11pa: Their C'ofe­
·teria ia open for all sorts of people to 
come and tan food. 

Sbrt Damodan !'11eao11: Whether it 
Is confined to the urban areas-he bas 
not answered that, Sir. 

Sbrf M. V. Krtsbaappa: At present 
they are only In the urban areas, but 
they intend to extend them as soon as 
possible In the rural areas. 

Kumar! Ante Maaearene: May I 
know whether Government had &lven 
any aid for the lncreued prodw:tion 
of tapioca? 

Sbrf M. V. Kriab.uppa: Not to my 
Information, Sir. I want n1,tlce for 
that. 

Sbrl P. T. Cbacllo: May I know 
whether India Is lmporttn, tapioca 
from anywhere? 

Sbrl M. V. &rllhnappa: 
notite for that. 

want 

Shrf S. N. Du: May I know whether, 
and if so to what extent, demands for 
cereals have decreased 11� a result of 
the pro11ressive increase In the produc­
tion of subsidiary foods? 

Shri M V. Krllibasppa: I cannot 
11lve the exact flcures. but this much 
Is certain that the very fact that our 
ot'ftake has decreased and that we 
are able to ·build up a stock of food­
grains In the country may to some ex­
tent be due to � fact that l?eople are 
now taking to other subsidiary and 
supplementary .foods. 

Mr. Depaty-Spealrer: Next question. 
Mr. V. P .  Nayar. 

Shrl V. P, Nayar: Sir, with re11ard 
to this question (No. 976) may I point 
out to you that as it Is printed In the 
list it seems to be substantially diffe­
rent from the question which I have fut? I have a copy of the Quesiion as 

put, before me. 

Mr. �ut;y-8,eaker: I may say that 
I n  admitting· a question. hc•n. Members 
rnay table it in a particular form. but 
atrlctly under tne rules It cannot be 
put in that form, and Instead of re­
j«tina those questions they are 
modified and admitted. H sometlmet1 
it ls so modUled as to be absolutely 
different from the ori11inal question. 
the hon. Member wlll try to table an­
other question. I wlll allow it later. 

Shrt V. P. Nayar: That is not the 
point, Sir. Certain it.ems of infor­
�atlon which I had requir.ed are not 
•n the question, and certain other 
Items of Information which I had not 
requested for are Included in the QUCJl• 
tion. I did not want any information 
on the number of medical students 
who .go abroad at Government expense. 
I wanted i<>me .information about the 
medical students of Tndia, who study 
ab!<>ad. 

Mr. Depu.ty-Speaker: Let me -· 
" ...... the number of medical students 
from India who are at present study­
ing medicine abroad at Central Gov­
ernment expense". . That Is not 
what he wanted? 

Slll't V. P. Na,ar. No, Sir, I want­
ed \pe number ot medical student8 
who go abroad ..... . 

Mr. DepaCy-Speaker: 
this to stand over. 

will allow 

Aa HOil. Member: May I suggest 
that the question may be answered 
as It Is! 

Mr. Depaty-Speaker: The gentlie-
man who asked the .Question w1<nts 
a different question lo be answered. 

Sbrt K. K. Baau: It Is now the 
property of the whole Hou·ae. 

Mr. Deput.7-Speaker: lt  is c,pen to 
the hon. Member not to put that 
question. 

Shrt V. P. Naya� It 11 necessary, 
Sir. that in such cases where tliere 
is such a mutilation of the question, 
Advance notice should be sent to the 
Member cone1emed. 
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. Mr, DeJ,a&:,-8peali:er: I will look 
into ft .  First ot all let me satisfy 
ntyselt that there ls Ii mutilation. 

Next question. 
MONTHLY T!Clll'S 

0977. 8.bri 8. N. D .. : (a) Will the 
Minister ot R.allwan be pleased to 
state whether It ls a tact that dally 
passengers · coming from the suburbs 
ot Delhi to attend to their duties In 
different ofllcea In Deihl are charged 24 
ain,le tarea tor monthly tickets while 

such passen,ers In Calcutta and Bombay 
Zones are charged only 12 single tarea? 

(b) What are the reasons tor such 
discrimination? 

(c) Has any representation on behalf 
of the passengers been received and 
considered? 

The ParUamea&ary Soere&ary &o l:lle 
MlDWer of B&Uwa:,1 ud 'l'raall*'i 
(Shrl Shalmawas .IUwa): (a) Cbar,ea 
for monthly tickets Issued In the 
Deihl area are calculated at 24 sint,e 
journey mall fares whereas charges 
tor monthly suburban season ticteli 
in the Calcutta, Bombay and Madru 
areas are calculated on l<,wer bases 
which vary according to the three 
zones in the light of lozal conditions 
but not at 12 llnele journey tares. 

(b) Delhi is not comparable to the 
large cities like Bombay, Calcutta 
and Madras where VP.ry l�rge m,m­
ber of persons come dally for work 
or business from their homes in sub­
urbs. 

le) Yes. 
Shrl S. N. Du: Arising out o! the 

answer to part (a) ot the question, 
may I know what nre the special C'on­
ditions prevailln, in the Calcutta 
aIJd Bombay Zones? 

8hrf Sbahnawas Kb:n1: Calcutta, 
Bombay and Madras ale very big 
metropolitan cttJes and Delhi cannot 
be compared with any ot tboe cities. 

Mr. DeputJ-Spealu,r: Passenger 
tral!lc has not yet so much lncreaaed 
In Delhi. That Is what he means. 

Slarl S. N, Du: Jo view ?f the 
great disparity belwo?en the fares 
charged from passengers in the �ub­
urbs ot Delhi and lhuse In the sub­
urbs of Cnlcutta and &imbay, mr.y I 
know whether Government Is gol.qg 
to consider and review the present 
rates? 

Sllri Shallllawas K.bu: The very 
low rate of tares In Calcutta. Bom­
bay and Madras i.., very uneconomi­
cal and it la a ·Jecacy ot the past 

which the Governmellt t.lo :iot Intend 
to follow. 

Shr1 A. M. Thomas: Moy l know 
whether the Government intends to 
introduce a uniform policy with re­
gard to the erant ot season tickets? 

Slart Shahaawas &ball: There is a 
uniform policy already with lbe ex­
ception ot theae three <'Illes. 

Slart Namblar: In view ot tne tact 
that the employees working in the 
various offices in Delhi should also 
have the benefit of these concession ­
al fares, may I know whether the 
same sort ot con�sslons us are ob­
taining In Madras, Bombay and Cal­
cutta will be extended to Delhi alao? 

Tile � MJalae.r ot Kallwa:,a 
... 'l'rllllport (Slart AJacMall): Sir. 
It baa been replied to in the �e,atlve 
already. 

Sbrt Namblar: Why? What Is the 
particular reason? When the emp)o. 
yees are getlln& the same sort of pay, 
the ume privileges may lie .. xtended 
to them also. Why ia It denied in 
Delhif 

Shrt Alqesan: Sir, I think It baa 
beell sufficiently anawettd. The.e 
low charges at the tnree bi& cities 
have been deliberately fixed with a 
view to developing the suburban 
areas and encouragin1 large bodies 
of city workers to live in the 1ub­
urbs. The same conditions do not 
apply to other cities. Jn tact there 
has been a demand tor these low 
char1es in Nagpur, Abmedabad, 1"ir­
ucbirapalll etc. But we are not in a 
posit.ion to accept It .  

Shrf Namblar: In view of the ereat 
shorta1e ot houses in Delbl ..... . 

Mr. Deputy-Speaker: 'There is no 
good developing this into an ar1u­
ment. 
CoAL MlNES LABOUR WELFARE P'olnl 

•1171. Sbrt N. P. Slalla :  (a) Will the 

Minister of LalNlur be plea.sed to state 
how many housea have been built In 
the year 1951-52 in the coal ftelds In 
India out of the Coal Mine, Labour 
Welfare Fund? • 

(b) What .amount as subsidies has 
been paid by the Government of India 
to the colliery ownera in the year 
1951-52! 

The Deputy Minister of Labour 
(Sbrl Abld AU): (a) 334. 

(b) No payment hu been made, aa 
no claim for the payment of subsidy 
has so tar been re<:elved from colliery 
owners. 




